
CENTRAL. ADMINISTRATIVE TRIBUAt.. 
PRIN.:;IPAL BENCH 

O.A. No, 3145 01 200 

:Ne:w Delhi. this the 2nd day of September. 2UO3 

HOJN LItLE SIHUI SIH1EIR IJIJJ., JUIIBJI(CSIIL FlEmER 
HO1 IL E 5H&t1 	IilW'A',, AlDffiu.r ill S RW1LII.VE MUMBER 

Di 	(Mrs. ) Nahaiii..ta L)utta 
8•3 :3. Soochina Apa I' tmen t. 
Riot No, 1 5. Vasuridlia.ra Ecclae,, 
New Delhi-I 10096. 

App licarit 
(By Advocate 	Shri Ashish Kaii.a 

Versus 

(.Jniori of i(idia, throuah 
I. 	Fhe Secretary. 

Council for Scientific & IndUtrial Research. 
Rafi. MaI'g, 
New Delhi-i 1 0001 

2. 	The Director 

11 
	

Central Road Research I ... stitute, 
Mathura Road, 
New 	i;i e I h 1. - 1 10020. 

Respondents 
,By Advocate 	Shri. Praveeri Swai- up) 

0 R' C) E R. ((cDRi) 

.... 

1 hi. s application has been filed under Sction 

9 of the Administrative iniburials Act. 19 8 5 claiming 

the following reliefs:- 

LIS 

'1 	Set--aside 	the 	termination 	w. e. f. 
O. 06.2002 	of 	the 	applicant. 	ok 

per mac. ri en t I y 

ii 	Direct to the Respondent to consider 
the 	applicant, after gi',i rig her 	chance 
under quicR consequential benefi ts if 
a ii y. 

ii1 	Any other or der ma.y be passed as deem 
f:i t proper by this Hoci ble Tribuna.l 

S. 

2,. 	i lie a.upli.cant states that she has put more 

than 10 years as a Researcher in the Council, of 

Scj.ec'i tific and .Lndustr .ial. Research ( CSIR for short). 

 

U 
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rre cl.n.m of the applicant is that she has been denied 

her rightful clai.m of being absorbed as regular 

Scien tis-t at suitable level in Central Road Research 

li,sti tute 	C (;RRi 	for.  short). 	
ChR1 is st, ated to be 

constituent. of CSIR. 	Ihe applicant was initiallY 

selected in December, 1 99 I on the basiS of interview 

conduc ted on the national level for Direct Senior 

Research FeiiowShlP, a project funded by O5R1 	She 

had 	worked as Sen br Research Fellow from January, 

1992 	tO June, 	1 99 	in the Un iversi ty 

Via i tmeiit of PhysiCS Barkatulla University, Bhopal. 

She 

	

	was again selected and worked for one and a ha) f 

as Direct Research Associate from June, 1994 to 

F ebruaiy. 	1996.  	On transfer to the Jawaharlal 	
Nehru; 

Urdver sity. 	New Delhi. she 	
worked there or 	the 

project. 	ihe applicant had also applied to CRI/.1 in 

september, 1997 for the post of Fellow Scientist under 

Oi.iick Hire Scheme for Scientists. On benç 

selected, 	she joined on Z4. Ii . 199/ and she hoped that 

she would be absorbed on regular basis within a 

reasoriebie 	time being meF itor bous candidate. 
	Her 

appointment was for three years or; contract basi 	it 

is cialmed 	that in the month of August. 	
2000., 	she 

applied for contsidera.t.i0;' for the iegular post. of 

ScieI'i tist 	roup 	B 	
and GrOup C , but instead of 

regular posting, her services were extended as Cellow. 

Scientist, 	
It is applicant s contention that on 

:3U. 1 I . z000, 	respondent 10. 2 invited applicatiOu's k; 

appointment by dvertising the regular 

vacancieS for the posts of Scientist. B to F in the 
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Sciere and Enairioering streams. 	the applicant states 

that 	she had 	requisite 	quI ifications 	beinç 	NLSc 

F11ysi(:,5) with 	/ I . 8$. 	N. Phil 	w i t h 	83Z 	Ph.D. 

(Discipline. Physics) 	and PG 	Diploma 	iii 	:ooiOgY 	CnC 

Ervnorimerit w i t h 	five 	and 	a 	hall 	year s 	research 

experience. She 	was 	eligible 	for 	the 	post's 	of 

. 	C 

	

and 	E 	. 	In 	the 	List of 	selected Scientist 

candidates issued 	on 	6. 6. 200 	. 	her 	neme 	di, ci 	riot 

Figure.. (The applicant contends 	that on 	inquiry, 	she 

Learnt 	that 	she 	was not. considered 	for 	the 	post.. 

Agr i.eved by 	the 	action 	of 	the 	respondentS 	the 

appl icaiit made 	j 	repiesen tation 	on 	12. b. 200 1 	ie 

aopiicaiit was 	selected 	tastly on 	/. L. 2002 	under 	the 

National Highway 	Author I tv 	of 	ijidias 	sponsoreci 

project Her 	appointment was confirmed by a 	letter 

dated 	6. 5.2002 w. e. f. 	15. 	. 2002 	(AfflieXule 	A--). 

However, 	the 	gr iovarice of 	the applicant 	is 	that 	in 

stead 	of her 	continuance with 	the 	responider ts. 	afici 

absorption at a sul table 	Level, 	her 	services have been 

terminated by 	the 	impugned 	oidei 	dated 	31. 	.. 2402 

(/threxuIe A I ), 	RepresentatiOli 	made 	by 	the 	applicant 

has also not been 	suitably 	conisideied. 	Hence this. 

3, 	[he respondents have opposed this CiA. 	fri 

their reply, the respoiiderits' have 'submi tted that the 

applicant was not considered to be appointed for the 

Dost. of Scientist B arid C becal...se of the fact that 

it was found that the qualification of the applicant 

did 	not. match with those adopted by the Son een.inc)i 

Cocnmi itee as or iter ta for shor t-1 tstirig the candidates 
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to he called for tnterview. 	it is also stated that 

the 	app]. :icart worked 	tiLl 	June, 	2(102 of, 	purely 

tempor'ar v/con tractual basis arid. therefore. s h e had no 

ight/cia'i n 	 r i impi i cit o e:pl ici. t f o r coii'side ati on for 

r'egulai"isation/absorption against any CRR.[/(2SlR post. 

The applicant.: was lastly engaged on the basi.s of fre.sL 

Lnterview in which she had applied and was selected 

amoria other applicants. She worked as Project 

Assi'S tart 	w. e. f. 	IS. 4. 00 Z to :U. 6. zu02 	under 	the 

sponsored project. scheme, 	the te rms of which 'Acre' 

intimated as cer letter dated 28. 2 '2002 (Arnoxure A-S 

The terms indicated that the offer of the 

engagement was not an otter of appointment in CSIR 

temporarY or otherwise. it was a contractual 

iqacemneiit 	on pu' ely 	temporary 	basis 	For 	the 

project! scheme funded by the sponsoror. 	I he contract 

of 	enqagenieri t was terminable by giving one month s 

notice in writing by either side. 	I he learned c.ounse] 

:'f the respondents stated triat the applicant being a 

cocitiactuEJ 	apnointee could not make any 	'ievaI'ice if 

her 	'services were terminia ted by the impugned order 

dated 	Si . 5. 2002 	(Arnexure Al ) by giving one iii.::.ntli s 

iotic-:'.. 	Regar ding adver tisemen t For fresh recr uitmerit 

vide 	adveitiseineit. 	No. 2/7/2(100 (Anniexule Ab 1, 

stated that the reseai'ch work coui-d also be 

supplemented by fresh talents in the open fflaret 

instead of offer ing to the researchers who are already 

working with the orgaiiisation. 	the learned courii 

stated that ever though the stand of the depar tment is 

that the applicant. was not. cua i.fi,ed for the 	post, 
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aolied, 	if the screening done by 	the respondents was 

iustiried. According 	to 	the learned counsel, 	there.' 

were 	a. very ).ai ge 	number 	of applications 	received 	in 

eSponSe 	to the 	said 	adver ti serneit. 	Therefore., 	the 

rspouiderts c o n f i n e d 	themselves 	to 	the 	manageable 

iumber 	only.  Even 	if it is assumed 	that the apyli.cant 

was 	.-'l igib.Le 	for 	tne 	posts advertised, 	she 	was 	not 

cal led 	for interview as 	better 	qual ifiec: 	pesonc's 	aCI 

applied.. 	In this connection. 	he stated that 	for 	one 

category 	of post, 	there 	were 	as 	many 	as 	'. 

auli. catio us. Since the selection was to be made 	by 

i.nttei'view, only 	64 	persons were cal led for 	i.n'trvlew 

the nost; of Scientist 	B 	where 	there were 	seven 

vacancies. The 	learned 	counsel 	sta to. d 	the I; 	the 

apliGant 	has fiLed 	this 	application 	without 	a n y 

lustifiablLe reasons 	and 	the 	same 	deserves 	to 	be 

dtsrnis'sed. 

we have considered the facts of the case as 

well as the submissions made by the par ties. 

5 	So far as the g levance of tile applicant 

regardi.nig 	ter ml nation of 	tiei services by ONI 	daiec( 

5. :UUZ 	Annexure Al) is concerned, the same cannot 

be assailed. 	The appointment of the applicant was of ,' 

contract basis for six months. 	the contract of the 

engagement of the applicant, could be termiiiat.ed by 

gvtltg one month s notice in wr I ting by either side, 

as can be seen from the terms of such eiigaçerneht 

communicated to the applicant vide Letter dated 
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Z.IJUZ 	(Arinexure A 5 	 iheref of-  e 	the 	first 

relief claimed by the app].icaiit: soeki.iiq settitic aside 

of 	the )mpuqned order dated : . 5. UU2 termiliating the 

services 	ci 	the 	apr)lcallt. 	w. a. f 3(l.  6., 2002 	.1's 	not: 

lust:i fled and this. prayer is IC jected. 

6. 	The applicant has also sought a di ect,i on t.c 

the 	responder ts to consider her appointment after 

giving 	her chance under 	quick h i r e schern. 	for 

permanent absor ption with consequential beriefi. ts 	if 

any. 	-1 he directions sought for the corisi derati on of 

the applicant for recruitment of Scientist etc. 	for 

ma joi 	pro jects as per Atitexure 1 of the r a join chit 	is 

also not justified on the facts of this case. 	ftc 

required eligibility period for consideration  

years coritiliUOUS service which the applicant has not 

yet: completed. However, the respondents have power to 

relax ScLECh a. r- equiremen t under this quick hire scheme. 

T h e respondents 	1 carried cour sal stated that tha 

decision of the Hot-i ble Luckriow Ber-ich of the High 

(20w t giving such a direction in the case of Dr. Re.girii 

Saha.rti and 55 Others Vs. 	Union of India and others in 

Writ 	PetitiOn 	No.69 (SB) 	of 2001 by 	tIieii 	jtkdgmeit 

dated 1.5.2003 is still subjudloe as the Special Leave 

Petition 	filed 	by the -espondetits is's till. 	palid.thg1 

before the Hon ble Supreme Uour t for consideration. 

Even if the decision of the Luckiow Bench of the H.igh 

Cour t, is to be followed, the applicant is to make an 

application for 	relaxation of eligibil.i ty cr- i teria. 

ftc 	learned counsel of the responideri ts-submitted ti'iat 



no such appLication has been made by the applicant so 

far arid if any application is made, the same wi 11 be 

considered I. ri accor dance wi tii the law and rules 	I 

our 	opinion, 	the submissions on beha i. f of 	the 

rspondents apar to be justified on tue facts of 

this 	case 	in case 	the appi, icait t. makes 	any 

rnitatiOn for such consideration 	the responder ta 

have to Co ris i. dec the same in accor dance wi th the 

our ta decisions and the applicable rules. So far as 

the applicant s selection against, direct 	r ecUitfliiL 

posts 	is concer ed, the applicant may be giver' age 

relaxation, to the extent of service rendered by 

V 

with 	the respondents if she applies for such a direct 

i'ecr iii trnen t post in future arid is. found oth"wiSe 

oR gi bLo, 

in 	view of the observations a n d direc tionis 

given above 	this application 	l.a pa.r tlY 	oec 

without any or dec as to costs 

(i.e.upY)) 	 (NttEE9 RAM) 

AUtTii511fR\FiJ]1VIE 	tflEH? 	 JuD)n:c11.AL rTaMlfE K. 

/ rev i / 


